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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

Original Application No. 478 of 2025

In the matter of

News item titled "DG sets contributing significantly to Punjab's Pollution" appearing in the
Time of India dated 26.08.2025.

Status report by way of Affidavit of Er. Sukhdev Singh, Environmental Engineer,
Punjab Pollution Control Board, Regional Office, Amritsar on behalf of Punjab Pollution

Control Board i.e. respondent no.2 and in compliance to order dated 07.11.2025.

I, the above-named deponent, do hereby, solemnly affirm and state as under:

Respectfully Showeth:

1) That the above-mentioned Original Application registered suo motu by this Hon'ble
Tribunal on the basis of the news item titled "DG sets con.tributing signiﬁcantly to
Punjab’s pollution” appearing in The Times of India dated 26.08.2025 is pending
bef(;re this Hon'ble Tribunal wherein the issues relating to emissions from Diesel
Generator (DG) sets and compliance with the provisions of the Air (Prevention and
Control of Pollution) Act, 1981 and the Environment (Protection) Act, 1986 have

heen raised.

2) That after considering the reply dated 03.11.2025 filed by the respondent Punjab
Pollution Control Board, this Hon'ble Tribunal was pleased to pass an order dated
07.11.2025 thereby directing the Board to file further report in the case. In this
regard, the relevant extract of paragraph 02 of the order dated 07.11.2025 is__—

reproduced herein below for kind perusal and reference.

"2, The above paragraph though mentions that about 12530 DG
sets are operating in the State with valld Consent to Operate but it
does not reflect that any ground verification has been done to find
out the DG set which are lllegally operating without the consent.
The above paragraph further states that RO, Hoshiyarpur has
sealed 8 DG sets for not meeting the norms but it does not disclose
as to how many DG sets were Inspected and verify to ensure the
compliance of the norms. Thus, we require Respondent No. 2 to file
a further report. Respondent No. 1 has also filed the reply dated
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3)

4)

5)

3

06.11.2025 mentioning the revised emlission norms in paragraph 5
of the reply but a copy thereof has not been placed on record.
Learned counsel for the Respondent No. 1 submits that the same

will be placed on record within three weeks."

That in compliance to order dated 07.11.2025 of this Hon'ble Tribunal, the
Regional Office, Amritsar of the Board has desired information with regard to the
inspection of the DG sets from all the Regional Offices of the Board (Barnala,
Batala, Bathinda, Faridkot, Fatehgarh Sahib, Hoshiarpur, Jalandhar, Kapurthala,
Ludhiana-1,1L, 11,1V, Muktsar Sahib, Patiala, Ropar, Sangrur, SAS Nagar and Tarn
Taran) by writing a letter bearing no.4276-93 dated 02.12.2025 and a copy of the

came is enclosed herewith as Annexure R 2/A.,

That in reference to the letter dat'ed 02.12.2025, all the Regional Offices of the
Board have supplied the desired information to Regional Office, Amritsar
incorporating the following details: '
i,  Number of DG sets inspected in industries/commercial
Establishments,
i, Number of DG sets without valid Consents (CTO).
ii.  Number of DG sets found compliant with environmental norms.

iv. Number of DG sets found non-compliant with environmental
AOrms.

v. Number of SCNs/Directions issued to non-compliant D.G. Set of
capacity

That the information received from all the Regional Offices of the Board has been
compiled which reveals that 1323 number of DG sets were inspected by the
Officers of the Board to check the compliance with consent conditions, guidelines
of Central Pollution Control Board and applicable emlission norms, effectiveness of
canopy, stack height etc. Out of 1323 number of DG sets inspected by the officers,
1129 number of DG sets were found compliant with environmental norms, 156
number of DG sets were found without valid consents of the Board and 181
number of DG sets were found non-compliant with environmental norms. Acting
on the inspection report, the Regional Offices have issued 179 show cause notlces
to the DG sets and action against 02 no. D.G. sets Is under process, The district
wise information In this regard Is placed at Annexure R-2/B.
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6) That all the Regtonal Cffices of the Punjab Pollution Control Board will continue
wilth the Initlative to check the compllance of DG sets In routine and to take

appropriate action against the non-compliant DG sets In accordance with the
provisions of law,

7) That the deponent may kindly be allowed to place on record the present status
report by way of affidavit on behalf of Punjab Pollution Control Board (respondent

no.2) in compliance to order dated 07.11,2025. | ' /L

e —— ]

Deponent

Date: 9// /2 el 6 (Er. Sukhdev Singh),

Environmental Engineer,
place: AMRITS An Punjab Pollution Control Board,

Regional Office, Amritsar
(On behalf of respondent no.2)

Verification:

I, the deponent above named, do herceby verify and state that the contents
of the above affidavit are true and correct to the best of my knowledge and belief, as

é‘,‘i‘% derived from the official record. No part of the above affidavit is false and nothing
< @ B .
2 %9 material has been concealed there from. /i‘
Q_;g_-)aé " A Deponent B
= 'L‘ ;\.{ -
£. 33 Date: 9/; J202¢ (Er. Sukhdev Singh),
‘C‘n ) Environmental Engineer,
% 3 % Place: AMIRITS A Punjab Pollution Control Board,
%V e
3 =

Regional Office, Amritsar
(On behalf of respondent no.2)

) ATTESTED as IDENTIFIED
10 JAN 2026 ' RN

rhn ¢ AlAd
war Anang Lol

Aunfiisar

10 JAN 2026
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Annexune ﬂ—?_/n.
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Shes PUNJAB POLLUTION CONTROL BOARD % ﬂ_liHE

— R A I H9E A,

f f
\3\\\;;'{;7 QI TSIV, )’}ln_["__{'ﬂcr ‘E'n/sr‘c{r?rrr?r'.

W@ uwe Sug 164, Juy unitfee, WiET

- ppcl_no:\mtilsm@gmnil.cmn " Rurmitz: vervppeb.punfob gov.in
No. g b-3 Date: °7-[I’-Il-5
To

1he Lovitenmmental Ungineer,

PPunjab Pollutlon Control Board, ) 2

Regional Office-Barnala, Batala, Bathinda, - Farldkot, Fatehgarh Sahib, Hoshlarpur,
Jatandhar=1, Kapuithala, Ludhiana=1, 11, B, 1V, Mukatsar Sahib, Patlala, Ropar, Sangrur,
SAS Nagar and larn Taran,

’

sub:  Submission of information regarding inspection of 0G Setsin Compliance with Hon'ble
NGY Orders In OA No, 478/2025

i relarence to above, it is Intimated that the subject cited OA came up for hearing
before National Green Tribunal on 07.11.2025, wherein Hon'ble Tribunal considered the
previous submitted reply of the éoard and pointed gut that about 12530 DG sets are aperating
in the State with valid Consent to Operate but it does not reflect that any ground verlficatlon
has been done to find out the 0G set which are lllegally operating without the consent. The
above paragraph (urther states that RO, Hoshiarpur has ccaled 8 DG sets for not meeting the
nerms but it does not disclose as to how many DG sets were inspected and verify to en.sure the
compliance of the norms.

Accordingly, a Performa has been devised so that report may be placed on the records of
Hon'ble Hational Green Tribunal well before the next date of hearing which has been fixed for
13.01.2026 (copy enclosed).

11 view of above, it is requested to conduct field inspections ol DG sets and to ensure
thal the Praforma is (illed strictly on the basis of actual ground verification. The completed
Proforma must be submitted to this olfice posilively by 25.12.2025, so that the information can
in- conspliod and submitted in time bound manner.
This may he treated as MOST urgent.

FI 2 ORNTPTH

(.].., Elwimnl‘ﬁ)-}ma'l Engineer
0\4L Reglona) Offlee, Amritsar

o \“\ =
ot o yray - hioo Date: °7'1“-11-S u\n.

A copy of thir abave is (orvarded to the Senlor Environimental Engineer, Zonal Oflice,
fantitear, iatlinda, Jalandhar, tudblana=t & |, Patlala-t & 1L for Information and with the
ceimea ey dinect the Regrional Offices fallng under your Jurlsdiction to conduct the lield
wepec i and supply e lnformation to this olflce pasitively by 25.12.2025, please.

-l -

['_‘ Cavlronmental Engineer
a\o. Heglanal Office, Amritsar
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Annexure R-2/B

S. Name of Number of DG sets Number of DG Number of DG sets | Number of DG Number of
No Regional inspected in industries / | sets without found compliant sets found non- SCNs/Directions
Office commercial valid Consents with compliant with issued to non-
establishments (CcTO) environmental environmental compliant DG
norms norms sets
1. | Amritsar 40 a 20 20 20 20 |
2. Tarn Taran 15 0 15 0 0 _\
3. Batala 25. 06 19 06 06
4, Jalandhar 55 14 40 15 14
01 DG Set sealed
5. Kapurthala 37 06 31 06 06
6. Hoshiarpur 232 0 224 08 08
7. Ludhiana-1 10 0 10 0 0
8. Ludhiana-2 53 0 50 03 02
o ' 01 action under
process
9. Ludhiana-3 47 08 39 08 08
10. Ltudhiana-4 81 01 78 03 02
01 action under
iFs process
11. | Ropar ' 170 22 148 22 22
12. SAS Nagar 74 26 48 13 13
(out of 13 have
applied)
13. | Sri Mukatsar 27 09 18 09 09
Sahib
14. | Faridkot 28 03 20 08 08
15. Patialz 108 15 91 17 17
16. | Bathinda 37 01 36 01 01 DG Set sealed
17. Fatehgarh 150 21 169 21 21
Sahib
18. | Sangrur 45 13 28 17 17
19, Barnala 419 4 45 4 4
Total 1323 156 1129 181 179 notices

issued including
sealing of 02 DG
Sets.
Action under
process against
02 D.G. Sets




